O.A, No, 372 of 21112

Navayan Nath.. ... ... ... . . Appheant
A .
Yaton of India & Ovs . ... Respoudents

Oirder dated: 10082012

CORAM.

ton'ble Shn ('R Mohapatra, Member (Admn )
&
Hon ble Mo A K Patoark, Member{ hudi )

Heard Mr. B PBahab, Ld Counsel for the

~apphicant and Mr. S Bank, Ld Addl Standimg Counsel

appearmg, for the Respondents, on whom a copy of this O A
has afready been served.

2. Appheant, who s wéﬂdng as Casnal Labourer
siee 13.12.2004 wnder Cuttack Sub-Cucle of the A 8.1, has
fled this O A wath the fbi’iw/ﬁzg [ravers:

“{1) to pass appropniate orders dirpeting the
deparfmental respondents to consider the
case of the sppheant to grant temporary
status to him and to allow lam to work as
casual labourer m difterent places of the
respondents and regulanze his services;
and to extend all the service and
comsequential - benefils  fo which he 13
enfitted fo wath effect fom the date of
empoyment  of  such  benefit by s
colleagues. :

{11} to pass such other order.

L2

Durmg the course of heanng, for admasswon, Ld.

omsel for the appbcant submatted that the tepresentatioms



mled by the apphicant vide Annexure-A/7 series are still
ot eg
pending
T
4, Simce the representations of the appheant under

Annexure-A/7 sertes are stated fo be pendmg, havin g heard

P

L. Counsel for the parties and without gomg, into the ment of
the case, we direct the Respondents to consider the same and
pass a reasoned order withm 60 days from the date of receipt

of copy of this order It 3 further directed that no coercive

action shall he faken agamst the sppheant, 1F he s st
2 > 3 T : = sappUd 1 S § .21 .

S

workme. tilf the ¢
g,

LAt

With the shove ohservating and hrection

& send copy of tis order o the Respondents
Comes of this order be also handed over ta the Ld. Counsel

for the parties.
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